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JU D GMENT 

K.P.SbICHARYA.MEMBER(J) 	In this application under section 19 of the 

Administrative Tribunals Act, 1985, the applicant preys for 

a declaration that the applicant is entitled to awant 

seniority in the grade of Tractor Driver with effect from 

23.6.1962 zndl, furthermoreo  for a declaration that the 

applicant is entitled to draw the pay scale of Rs.140-175/-

with effect from 15.5.1963 and corresponding revised pay 

scale with effect from 1.1,1973. 

Shortly stated, the case of the applicant is that 

he is a tractoroperatcrappointed by the Dandakaranya 

Development Authority and he joined the said post with effect 

from23.6.1962 in the pay scale of Rs.140-175/.-. Subsequently4  

the comp€tcnt authority transferred the applicant in the same 

post to a  1o;ar scale of pay. Hence this application with 

the aforesaid prayer. 

In their counter, the respondents maintained 

that not only the case is to be dismissed in limine on the 

question of the case being barred by limitation but also 

on the question of fact the applicant is not entitled to 

the relief claimed by him. Hence, the case being devoid of 

merit is liable to be dismissed. 

4, 	 We have heard Mr.A.K.IbhapatraiEarned counsel 

for the applicant and Z.A.B.Mishra,leerne&Senior Standing 

Counsel(Central) at some 1engh. Mr. Mishra took a 

preliminary objection that the case is grossly barred by 

limitation because in view of the provisions contained in 
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SectiOn 21 of the AdministrativeTribunais Act,1985, 

Tribunal cannot take cognizance of any cause of action which 

is said to  havc arise±wI three years prior to the date on which 

the Act came into force i.e. 1.11.1985. From the pleadings 

of the parties we find that the cause of 80tion of the 

applicant relates to the year 1963 when he was transfered to 

a lower scale of pay. The applicant remained silent and 

this application has been filed only on 29.4.1987. Hence, 

we find no sufficient cause to condone the delay and as such, 

this application is grossly barred by limitation. 

I' 	5. 	Thus, we do hereby diniss this application 

on the question of limitation leaving the parties to bear 

their own costs, 
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Mrnber (Judicial) 

B .R .PATEL, VICE-CHAiRMA -10 

Central Adrninistr tiveTr 
Cuttack Bench, Cuttack. 
April 5, l989/Sarangi. 
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